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perform their Hajj by going to Mecca and Medina from Chennai airport. This year, the
Government has announced to board all the pilgrims from Cochin instead of Chennai
airport. Cochin is about 700-800 kms. away from Chennai airport and it is very
tedious for Hajjis to board from Cochin. Hajjis have to come to Chennai, they have to
stay there for four to five days to get the relevant documents from the Tamil Nadu
State Hajj Committee and they have to deposit their goods and luggage, have to get
all the documents. They have to stay for four-five days in Chennai and then, from
there, they have to go to Cochin. It is practically very, very difficult. Our hon. Chief
Minister of Tamil Nadu, Shri Edappadi K. Palaniswami also has written a letter to our
hon. Prime Minister, Modijfi regarding this matter and requested to allow the pilgrims
to board from Chennai airport instead of Cochin airport. | request our hon. Prime
Minister to consider the request of hon. Chief Minister of Tamil Nadu and do the
needful. Thank you, Sir.

SHRI MUZIBULLA KHAN (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

DR. FAUZIA KHAN (Maharashtra): Sir, | also associate myself with the issue raised
by the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

DR. SASMIT PATRA (QOdisha): Sir, | also associate myself with the issue raised by
the hon. Member.

MR. CHAIRMAN: It is a very genuine problem. Shri Mukhtar Abbas Nagvi and
Jaishankar/i; have to attend to this problem. Thaawar Chandfi, please take note of this
suggestion and then pass it on to them.

Release of pending dues of Andhra Pradesh State Civil Supplies Corporation Ltd.
SHRI SUBHAS CHANDRA BOSE FILLI (Andhra Pradesh): Sir, thank you very much

for giving me the opportunity on the subject of release of pending amounts to the
AP State Civil Supplies Corporation Ltd. (APSCSCL). The State Government of
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Andhra Pradesh is duty-bound for the procurement of paddy from the farmers and
their timely payment...

MR. CHAIRMAN: The technical people from Lok Sabha may please check the mike.

SHRI SUBHAS CHANDRA BOSE PILLI: The AP State Civil Supplies Corporation is
mandated to procure at MSP without any reservation. It is further to bring to light that
this extensive and timely procurement by the AP Civil Supplies Corporation has
drained its resources. It is becoming increasingly difficult for it to mobilize resources
for MSP operations as it has already exhausted all options available for borrowing
from the financial institutions. An amount of Rs.4,282 crores to AP Civil Supplies
Corporation is due from the Government of India. Qut of this amount of
Rs.4,282 crores pending, Rs. 1,599 crores pertain to 10 per cent withheld amounts of
rice subsidy from 2013-14 to 2016-17 and for which all CAG audited financial
statements have been submitted; Rs.1,723 crores pertain to 'Pradhan Mantri Garib
Kalyan Anna Yojana' and the balance of Rs.960 crores pertain to advance claims for
3'd quarter of financial year 2020-21. | would, therefore, urge upon the Food and
Public Distribution Minister, Shri Piyush Goyal to intervene in the matter and issue
suitable instructions for the pending amounts to be released in the best interests of
the farmers of Andhra Pradesh.

DR. AMAR PATNAIK (Odisha): Sir, | associate myself with the issue raised by the
hon. Member.

DR. SASMIT PATRA (Odisha): Sir, | also associate myself with the issue raised by
the hon. Member.

Capture of Gujarat fishermen and their fishing boats by Pakistan Marine Police
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